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· echanical Division of Dandakarnya 
· roject-thi group comes und r that 
· c tegory also-hav already been serv-
" d and th are goin to e pire on 31-
1-1980. M y I as th Minister at least 
to r vo that order and those termi-
natiC'n noti s so that these un!ortu-
nat employ s re not thrown out of 

mploym nt till you hav conSidered 
he as uranc iven her. 

SHRI VASANT SATHE: Actually by 
~ now, out of 43 employ s .... 

SHRI SAMAR MUKHERJEE: I am 
not talking of. workers of Mana Camp 
only; I am talkin of the employ~es ot 
M ch nical Division of Dandakamy 
Project. 

SHRI VASANT SATHE: For that I 
would n notice, I will examine that 
and then s y something. 

A I was aying, out of 43, to whom 
notice hav b~ n given, 32 employees, 
including 28 employees and four 
ad hoc d'.)ctor re being given e,m-
ploym nt and absorption by the 
MadhYa Pradesh Government. The 

tate i willing to absorb the remain-
ilJ.g 11 mploy e"', but the mployees 
hav not press d th ir willingness 
oar. I they do so, all the 43 

p rS'~ns will get absorbed even be-
. 0 'e the xpiry of the notice period. 

I SAMAR MUK ERJEE: It i 
irin on 31st january. My request 

is that you r vck these ' orders and 
ou tak time so that they are not im-

m diat ly thrown out of mploym nt. 

They will 
ot b thrown out of mployment. 
h yare b in absorb d as 1 told you. 

RI MAR MUK ERJEE: A 
nl morandum has b n en to the Gov .. 
rnm nt. 

w' con-

ymp the cally. 

~ m~:~·it~fifi~~ 
32 ~)1J) ctil ~ fif>1i ~ W ~ 
Sj~ ~ mr W 11 t'fm ~ ~ 
~ t I lff~ ~ Uijr"t mr . -erl~ ~ ~ 
~ ~)~I 
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*24. SHRI N. E. HORO: Will the 
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to 
state: '", I 

(a) the total amount subsidised or 
loaned by the Rural El ctrification 
Corporatlo , to the Bihar state Elec-
tricity Boaru for the purpoSe of rural 
lectrification in Tribal areas in Bihar 

!pecially in Chotanagpur District; 
and 

(b) th pro~r S5 so far achieved? 

T E MINISTER OF ENERGY 
AND IRRIGATION AND COAL 
(SHR A. B. A. GHANI Kl-IAN 
CHAUDHURY): (a) and (b). A 
tatement i! laid on the table of the 

House. 

Statement 
(a) Since its inception in July, 

1969 up to 31st December, 1979, the 
Rural Electri cation Corporation has 
a ctioned 29 rural electrification 
chemes in the tribal areas in Bihar 

for a total 1 an assistance of Rs. 
17.29 erores. The amount of loan 
disbur ed again t the above schemes 
is . 11.21 cror . Out of the above, 
the amount 0 loan sanctioned for 
rural electrifiea' on in Chotanagpur 
Divison is Rs. 13.77 crores, the dis-
bu sement against which is Rs. 9.09 
eror . 

) u 1 c ification Pro-
i ct financ d by th Corporation ar 

or comp} ion over a period 
up to five years from com-
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mencement. The loan is r leased in 
instalments on the basis of the phas-
ing of the construction schedule 
and the progress achieved. Up to 
the end of June, 1979 594 villages 
had been electrified and 218 pump-
ets nergised in the tribal ar as in 

Bihar through the schemes financed . 
by the Corpo ation. These include 
electrification of 493 viII ges and. 
energisation of 194 pumpset in the 
Chotanagprur Division. 

SHRI N. E. HORO: The statement 
shows that there has been a very 
slow progress of rural electrificatio 
in trjbal areas. The, funds which the 
Bihar State Electricity Board has 
received from REC have been only · 
Rs. 13.77 crores. It seem's to me that 
the entire money has not been uti-
lized. I would like to know from 
the Minister as to \vhat may be the 
reasons for such a slow progress of 
rural electrification. 

. SHRI A. B. A. GHANI KHAN 
CHAUDHUR.I: REC normally gives 
funds to the State Electricity Board3; 
and it is the function of these Boards 
to utilize the money in a proper 
way. Money is not given at a tirne. 
It is given in a phased way; and the 
job has to be done by the Boards. 
In this particular case the Boards 
are with the state Governments. I 
cannot answer about the slown ss at 
the progress; but with regard to the 
money, I can say that they have 
given a lot of money; and that 
should have been utilized. 

SHRI N. E. HORO: I wanted to 
know the reasons. You have not been 
able to give the reasons. 

SHRI A. B. A. GHANI KHAN: 
CHAUDHURY· REC gives the 
money. If yo~ have got any question 
to be put about REe, I am here to · 
r ply to you; but about hat the 
Bihar State Electricity Board has 
done I cannot answer, because. it i 
a S ate subject. 

SHRI . E. HO 0: ou have 
given the money. You have to follow 

it up. When you are ftnan in , you 
should also ensure that th m.oney i 
spent properly. 

SHRI A. B. A. GHANI KHA 
CHAUDHURI: That check is there. 

'(11{ .~~ m~T: 
~T ~ fc '2JTat ;;Ttrq"{ 
filia~ m ~ ij'~ tIT" I tf 
CAi ~ lJiqr CfiT f~~'{'Of ~) ~ ~ ? 
~)\ tiT) m ri t! g ~ fc (f ~ 
n ~ R;ff if 'lU ~~ AA CfiT 
fq.i('f~ ? 

SHIU A. B. A. GHANI KHAN 
CHAUDHURI: REC has so far sanc-
tioned 21 schemes in the Chotanag-
pur division till 31-3-1979. The loan 
anctioned totals Rs. 13.77 crores. 

'11 ~'" m i\' : c.l~· lfi efT ~ ifir 
~ ~T cnlT ~ ? r m fc .ft ft ~f~ 
fcfiliT lf7n ? 

MR. SPEAKER: You have to give -
notice. 

SliR! RAMAVATAR SHASTRI: 
What is the total number of villages? 

SHRI A. B. A. GHANI K A 
CHAUDHURI: I want notice. 

MR. SPEAKER: The Question· 
Hour is over. 

(Interruptions) 

RE. S. N. Q. No. 1 

SHRI JYOTIRMOY BOSU: I am 
on a point of order under rule 5 
and rule 388. I have given a notic 
to uspend th Short N otke Qu -
t i'Jn . (Interruptions) 

MR. SPEAKER: I have iv n my 
ruling. I have informed you. 

(Interruptions) 

HRl RAM J THMALA I: 
of all, Ie us lodge a pr t t. 
time, somebody get u 
There are ten pol 
f om ther and crea t ouble. 

(Inte1'rtLption ) 
MR. SP K h 

Q tion. 
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M . S AK : It is not your job. 
It i my j b. PI ase sit down. Please I 

tak your ~at. 

(Interruptions) 

SHRI JYOTIRMOY BOSU: Rule 
54, S·r. 

(Interruptions) 

MR. SPEAKER: I want to listen 
to c rtain rules if any Member re .. 

rs to them. 
(Interruptions) 

M . SPEAKER: Order, order. Mr. 
Shastri, please sit down. 

(Interruptions) 

MR. SPEAKER: That you have not 
to d id I have to d cide it. 

( In terru ptions) 

MR. SPE ER: Please sit down. 
This is my job to do it. I will do it. 

(Interruptions) 

MR. SPEAKER: Mr. Kamal Nath, 
plea e sit dO\\Tn. This is my job to 

. do it. I will do it. 
(Interruptions) 

MR. S EAKER: Mr. Shastri, will 
you please si down? 

(Interruptions) 

MR. SPEAKER: Mr. 
pI ase sit down. 

(Int rruptions) 

Faleiro, 

S RI JOT! MO BOSU: Rule 
'54 1 ly t: "A que tion r lat-

a matter of public im ortance 
rna a k d wi h notice shorter 
than t n cl ar days .... " 

MR. SPEAKER: I have allowed it 
t 11 consid I tion. I have 

throu h it. I have already done 

(I t rTupt'on ) 

Smt. Kri hna 

SAH!: SNQ. No. 

you. Shrimati Kri hna Sahi-Short 
N otic Qu tion. 

SHRI GE'ORGE FERNANDES: 
There is rule 41. 41 (2) says: '''rh 
right to a'Sk a que tion .... " 

(Inter.fuptions) 

MR. SPEAKER: It is my job, not. 
yours. 

SHRI GEORGE FERNANDES: 
There is rule 41. Then you s e sub-
rule 9 and then sub-rule 22. I will 
read sub-rul 9. 

(Inter,ruptions) 

MR. SPEAKER: This is not pro- . 
4 

per. He is on a point of order. 1] All 

am listetning to him. Please take 
your seat. 

(Interruptions) 

MR. SPEAKER: How are you to 
decide about it? 

SHRI GEORGE FERNANDES: 
I shall read sub~rule 9. It says: "It 
' hall not reflect on the character or 
conduct of any person whose conduct 
can on y be challenged on a sub-, 
stantive motion." Sub-rule 22 says: 
"It shall not ordinarily ask about 
matter pending before any statutory 
tribunal or statutory authorit.y per-
forming any judicial Or quasi-judicial 
functions or any commISSIon or 
court of enquiry appointed to en-
quire into, or investigate, any mat-
ter but may r fer to matters con-
cerned with procedure or subject 
Or stage of enquiry etc ..... " Now, if 
you go th ough this question, this 
question says "Whether it is a fact 
that Government had set up special " 
courts to ha a heir political oppo-
ne s." 

(lnt rruptions 

MR. S EAKE : Your obj action is 
over-rul . 

GEORGE DES: 
the Gov nment propose to 

«U\.JJ.,_,'~ h special court ? 
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MR. SPEAKER: r have over-rul-
ed your objection. 

SHRI GEORGE FERNAND'E'" . 
WL .ther Government propo to 
abolish the sp cial courts in ke p-
ing with the sentiments expressed 
in the voice raised by the masses? 

MR. SPEAKER: Shrimati Kl ishna 
Sahi. 

(Interruptions) 
SllRI GEORGE FERNANDES; 

What i'S your ruling on the point? 
MR. SPE'AKE'R: I have taken into 

consideration all the rules and a 1-
lowed this question to be put. 

(Interruptions) 
MR. SPEAKER: Do not record. 

(Interruptions) •• 

MR. SPEAKEH· You can '.:>me to 
my chambe,r and 'discus~ it Nothing 
more. 

(InterruptilOns) 

MR. SPEAKER: Shrimati Krishna 
Sahi. 

(Interruptions) 

MR. SPEAKER: I have glven my 
ruling. I have over-ru1ed it. You 
cannot question why I have over-
ruled. I have over-ruled that ob-
jection. That is all. Sh],"imati Kri h-
na Sahi ...• 
~ 'limn m~l: ~ ~ sm;r 
~ 1 

(Interruptions) 
MR. SPEAKER: Order pI ase, 

Shrimati Krishna Sahi is on her legs. 
(Interruptions) 

MR. SPEAKER: Yes, Mini ter m y 
'Please reoly. 

f1 fa, ( tft 
.......... , .. ): r~ ~mr""" 

S RI JYOTIRMOY BOSU: • 
(Interruptions) 

MR. SPEAKER: This is you· opi-
ion, Mr. Bosu. 

(lnte-rruptions) 

• at recorded. 
*Expung d a ordered by th~ Chair. 

MR. SPEAKER: There is no qll .:s-
tion of party. You ar casting aspc -
sions on t e Chair. It is not '0 0 

SHRI p. VENKATASUBBA AH: 
He is castin a persians on th im-
partiali y of the Speaker. I will r -
quest you to r move it from the re-
cords. 

MR. SPEAKER: Yes, thi5\ is ex-
punged. 

You are casting asper ions on th 
Chair, Mr. Bosu. 

SHRI JYOTIRMOY OSU: I never 
do that. I am a victim of th . 

(Interruptions) 

SHRI JYOTIRMOY BOSU: I am on 
a point of order under Rule 4 L, sub-
rule (ix). 

MR. SPEAKER: I have read th t 
too. I have a1 0 gon throug that 
rule. Rule 41, I have got it he 

(Interruptions) 

SH P. SHIV SHANKAR I am 
on my legs. 

(InteTruptions) 

SHRI JYOTffiMOY BOSU: V,"h 
told you that I cast aspersions on you? 
Who told you tha? (InterTuptio'J!s) 
I assure you, I never do that. 

(Interruption) 

MR. SPEAKER: Plea e take your 
seat now. 

(In errupti n ) 

M . SPE : I 
have 
I ha 
it. 

SHRI R J 
tell me tha 
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I will accept your word for it. But 
hav you conside ed Rule 41 (2) 
(xviii)? ave you pplied your mind 
that the ini ter i3 not Qfftcially 
once ned with th ~ ttin up of the 

s cia ourts? Ho can he answer 
this qu tion? Kindly t least list~n 
to the Opposition. T r aft!er you 
make up your mind in any ay you 
like. 

(Interrupt'ons) 

SHRI RAM JETHMALANI:* He j! 
talking of (xi). I am talking of 
som thing else. Please see (xviii) 
and tell me. 

(Interruptions) 

MR. S,PEAKER: 
through it. 

I have gone 

(Interruptions) 

,RRI JYOTIRMOY BOSU: Pro'f. 
Ranga, you do not get in to it. 

MR. SPEAKER: I have gone 
through it. 

SHRI RAM JETHMALANI: 'It 
hall not relate to a matter with 

which a Minister is not officially 
onnected'. 

Now, was thi Minister officially 
cone rned with the passing of a 
tatute called th Sp cial Courts 

Act? The Special Courts Act was 
pa ed by Parliament by both 

ous 0 Parliament. How ,vas he 
conc rned with the etting up OF the 

peci 1 Courts and he is not quali-
ed or that qu stion. 

(Interruptions) 

MR. SPEAKER: Will you please 
a e our sea s? I may t 11 th hon. 

ember that I have decided every-
thin a c ful dy and I will 

Member, if he ha at any 
o com a my cha11lbel' 

later on. Now [r. 

HRI ANDES: 
ou y th 

(Interr ption ) 

MR. SPEAK:!R: If you come to-
me, I ill d· us I have said that. 

SHRr GEORGE FERNANDES:' 
My submission is that the question 
may be postponed and he may be· 
called to your chamber. 

(I nterruptions~ 

MR. SPEAKER: I ha.ve lallo'wed 
it after full consideration and study. 
I am not going to disallow it. Now 
Mr. Shiv Shanker. (Interruptions). 
If you want to ask a Supplementc!ry, 
YOU can haVe it and you can exploit" 
the situation and take full advan-· 
tage of it. You can do 'So. 

(Interruptions) 

15ft a~ f.~~ WI '1fT: ~W&l l{~ ~rcr.l ' 

~'+ft ~ ~1 fcfi ~~ ~Tft Cfl~ mqf~ ~) . . . . 
( 

MR. SPEAKER: If any Member 
has any objection, he can discuss. It. 
has already been discussed in my 
chamber. I have done it. It is my 
ruling that I have allowed it. (In-
terruptions). The Speaker is on his' 
legs, everybody takes his seat. Hon. 
Members. I will a ain e plain it., 
If there is any difficulty or any diffe-
rence of opinion any time, it can be-
thrashed out, but not like this, in this 
way. (Interruptions). That is som~­
thing. 

SHRI ATAL BEHAR! VAJP~YEE::' 

It should be kept pending. 

(Interruptions) 

MR. SPEAKER: Let me explain 
this . For this question which I have 
allow d after full consideration and' 
full study, I am not going to dele it. 
He has to an wer this que ion and 
you can put the Supplementarri~'s on 
it, . in my view. Now, Shiv 
Sh~nker. 

(Inten-uption ) 

. SP AKER: M. Bo u don't 
interrup now. I have ruled on it. 




